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CENTRAL ADNiﬁIS EATIVE TRIBUNAL
PRINCIPAL BENCH .

- N DELHI.
REGN,NO, 0,A,1467/67. DATE OF DECISION: 09,2.18G3,
Gouihd Pershad.' | . ees Petitioner,
Versus '
Union of India & Others, ... Respondents,

CORAM: THE HON'BLE MR, JUSTICE V,S. MALIMATH, CHAIRMAN,
THE HON'BLE MR, S.R. ADIPE MEMBER(A ).

For the Petitioner, ' veo Shri S5.C, Luthra,
, . Counsel.. ’ _ '
For the Respondents, ' .e. Shri F.P, Khurana,
‘ ' . Counsel, -
b JUDGEMENT (DRAL)
2 (8y Hon'ble Mr, Justice V.S, malimath, ,
Chalrman; . Nl
5hri Luthra, learned counsel for the petitioner, invited
' | " pur attention to the decislon of the Supreme Court in B.S. Kagila
'and Ors, Vs. Cabinet Secretary & Urs. declded in Civil Appeal
 Nos 4612-13 oF.1990 on 11.9.1990 and submitted that the besnefit
of the said decision has been extended te the petitioner as well,
> W Hence, it has become unnecessary for thea petitioner to pursus

these_pr0caedings, Hence, these pr0caadings stand disposed

‘BF. No .costs. | . ////)h/b/el;/ﬂg7
{s.r 7§,g€%; (V.S, MALIMATH) |

: mzmaaﬁ(n CHATRMA N

'SR
090293



